NATIONAL COMPANY LAW APPELLATE TRIBUNAL
NEW DELHI

Company Appeal (AT) (Ins) No.495 of 2019

IN THE MATTER OF:

Asset Reconstruction Company (India) Ltd. ...Appellant
Versus
Mohammadiya Educational Society ...Respondent
With

Company Appeal (AT) (Ins) No.496 of 2019

IN THE MATTER OF:

Asset Reconstruction Company (India) Ltd. ...Appellant
Versus
Mohammed Vaziruddin Educational Society ...Respondent
For Appellant: Shri Abhijeet Sinha and Shri Karan Malhotra,
Advocates
For Respondent: Shri Ayush Sharma, Advocate
ORDER

(Virtual Mode)
15.02.2021 Counsel for Respondent in both the Appeals submits that
the arguing Counsel is not available and seeks time.
On hearing learned Counsel for Appellant, it appears that in this
matter, reference to State Enactments of Andhra Pradesh as well as

Judgements of the Hon’ble High Court of Andhra Pradesh are necessary to be



on record so that the submissions could be gone into. Learned Counsel for
Appellant submits that he may be given short time and he will put the
concerned Enactments as well as copies of concerned Judgements on record.
Parties have not filed brief written submissions.
Parties may file brief written submissions not more than three pages
within a week. Copies of Judgements and Enactments on which parties want
to rely or refer, may also be filed within a week.

List both the Appeals ‘for admission (after Notice) hearing’ on 3rd4 March,

2021.
[Justice A.I.S. Cheemal]
Member (Judicial)
[Dr. Alok Srivastava]
Member (Technical)
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